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AJlotmeat BUIes for GeYernmeat 
Ac-atIon 

46211. Sbrl Ba4e: 
Shrillulwa CIwId 

Kaehhaval7a: 
Will the Minister of Works, HousiDe 

and Urban DevelO1llDent be pleased to 
.tate: 

(II) the number of times the Rules 
regarding the allotment of Govern-
ment accommodation to the Centl'8l 
Government employees in Delhil 
New Delhi have been revised during 
the last ftfteen years; 

(b) the particulars of the changes 
made specially in reJlllll'd to (i) the 
dassificaUon/categorization of ac-
commodation, and (ii) the Oxul iOIl of 
priority dates for allotment in varioUil 
l'ategories/Classe, under each r~vi.ion 
scheme; 

(0) the precise reasons for the fre-
quent changes in Rules, and 

(d) whether any uniform princlpletl 
were followed in the matter in order 
to ensure that no body's inteo-esbl 
were adverseJy affected ill thl' process 
Of TE."vision? 

The Minister 01 WOrks, Housing and 
Urban Development (Sbri Mehr 0IIaIIII 
Klwma): (a) to Cd). The position Is 
indicated in the statement laid on the 
Table of the Housl' [Placed In 
I.ibTarli. See No. LT-6184/661. 

Sebiure Of COAtrabaad AIiIeles b, 
Excise OlIleials in Bombs, 

4810. SIu1 Baswant: 
Sbrl Vlshwa Nath PlUlCIey: 

WUI the Minister of P'IIIaJu.e be 
pleased to state: 

(III) whether it is a fact. that con-
traband articles worth several lakJd 
of rupees were hauled by the Centra! 
Excise Officials on the 7th April, 1988 
when they intercepted two dhDWII oft 
Murud (Bombay); and 

(b) if so, the steps Government are 
considering to tak" in the matter! 
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The IIIIIdIter or I'bwIae (8bI'I 
Baehlndra Cbaadharl): (a) On 6th 
April, 1968 two mechanised vesse18 
were intercepted at sea of! Janjira 
(lIIurud) and on seezch of one of the 
vessels foreign cigarettes, wrist 
watches. textiles. mechanical ~tera 
and tape recorders worth about 
Rs. 2.88.800/- were recovered by the 
Central Excise officers. The vessel 
'Was also se~. No contraband was 
folUld in the Other vessel. 

(b) All the eleven members 01 the 
CS'eW were arrested and afterwards 
released on bail. The case ls IUlder 
investigation. 

"t. .. "l<ft ;m if 'IW ~ 
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Grants for Drainage in Municipal 
Areas 

'63Z. Shrl Shree Narayan Das: Will 
the Minister of Health and Family. 
Planning be pleased to .tate: 

Ca) whether there is any scheme 
under which the State Governments 
arc given loans and grants for laying 
underground draiIl~ge system in the 
Municipal areas of the respectivE' 
States; 

(b) if so, the precise ",ature ~nd 
provisions of such a scheme; and 

(c) the amount allotted and distri· 
buted so tar to the States under this 
s heme during the Third Five Year 
Plan giving .(Oparate figures for eachc 
State? 




